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CENl'Ft1\L ADMINISTAA TIVE TRI BUN\.L 

ALI.AKl\.~D BENCH 
ALIAHAB'\D 

• 

Open Court 

Original Application No. 308 of 2002 -

Allahabad this the 21st day of March. ------- 2002 

l. 

Hon'ble Mr.JUstice R.R.K. Trivedi, v.c. 
Hon'ble Maj Gen K. K. Srivastava , Member{A) 

Kedar Rai, aged al:out 50 years, son of 

Reside nt o f Vaishali state of Bihar. 

2 . Sharma Nand Giri, aged about 50 years, 5on 

of Res i dent of Village Chanawari, Gopalpur 
State of Bihar • 

3. Sarju Ram. aged about 50 years. son of Ram 
Wichar Ram. Res i dent of Village Tar¥ara Uri yan 

Tolla District Si\·an State of Bihar. 

4. Sirajuddin. aged about 49 years . son of Abdul 

Latif, Reside nt of Paharpur Balia. 

5. Barchcha. aged al:out 51 years. Son of Sri Budhu, 

Reside n t o~ Village GignaTDixit. District Deoria. 

6. Failu Singh Yadav, aged about 51 years. son of 

Baijnath Yadav. neside nt of Village Chitawana. 

District Varanasi. 

7. Shyam Lal. aged a lx>ut 49 years. Son of La l Behari 

Das. Resident of Bhatni District Deoria. 

8. Ram Naresh Yadav. ag ed about 50 years. son of 

Late Shanker Yadav. Resident of Village Pi~ra 

Binhan District Deoria. all \Crkirg as Coach 

Attenda nt Varanasi Division. North· .. Eastern 

RailY2Y• Varanasi in the pay scale of Rs .2650--
4000 baring the ap~>licants no .3 and 6 l-lho are 

....orking in the pay scale of Rs.2750-4400/-. 

Applicants 

BY A <JVQca te Shri T . s • Pa nae y •••••• fXJ . 2/-
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1. tJnion of I ndia thr ough Ge neral Manager, 

Nor t h Eastern .Rail way, Go r akh pur. 

2 . Di v i s i o na l Rail way Man ager, North Easter n 

.Railway, Var anasi Division, Va ranasi. 

3. Senior Divi s i onal Conunerci a l Manager. No r th 

Eastern Rail way, Var anasi Di visi on, Va r anasi. 

Respondent s 
~y Advocate Shr i K . P . Singh 

0 R D E R ( ora l ) - - - - -
By Hon' b l e Mr . J ustice R. R. K . Trivedi, v .c . -

Th i s O .A . has been f iled cha l lenging 

the o rder dated l 2 .l l . 200 l (annexure-l) by \'1hi c h 

t h e applicants who were servin) as <J:>ach Attendants 

have been posted as Helper Khal asi as t hey '1.oJere _..._ 
rendered sur plus . The 

..... , 
>.. 

i s that thi s o1(cler has 

grievance o f the applican~"' 

been pass ed i gnoring the 

d i rec t i on of the Rail\'1a y Board contained i n c irc u lar 

dat ed 21 . 04 . 89 . The applicants have also prayed that 

the r espondents no . l to 3 be d irec ted co promote the 

applicants on any higher grade in terms of eith er 

orde.c dated 28 . 09 . 0l or in terms of Assured Carri e r 

Progressio n Scheme issue d by Government o f Indi a vide 

letter dated 09 . 08 . 1999 . Th e r e i s no di~pute between 

the pa r t i es s o ~ar as the factual aspect is conce rned . 

Shri K. ? . S ingh has s ul:xnitted that on the basis of 

Rai l vay Bo ard ' s c i rcula r dated 2 1 . 04.1989 Coach 

Attendants a nd Assi stan t Guards hav e been posted 

as Ticket Col lec t or and Goods Guar d by the General 

Manager. Northe rn Rail \.-ray as the vacanci e s ,.,ere avail-

abl e t he re . It i s submitted t hat in N. E. Rail "'2 Y• 

vaca nci es are not availabl e hence s i mi l ar order could 

not be pas s ed accommoda tin;J t he a p plicants as Ticke t 
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Collector and Goods Guard. Shri Pandey l earned counsel 

for t he a p9licant has, however, submitted tha t the 

vacancies may not be available in one division but 00 

efforts have been nade to ascertain the vacancy position _.,, ~ 
prevailirYJ in othe r d ivis ioq4 He submits tha t the 

circular of Railway Boar d dated 21.04.1989 i s bindirg 

on the resrx:>ndents and it ought to have bee n g ive n 

effect, and i f t he a pplican ts coul d rx:>t be accommodated 

as Ticke t Collector and Goods Guard, t hey may be a ce-

ornrrodated i n other equivalent posts in commercial side. 

2 . Co nside rin;;J the facts and circumstance s and 

k eeping in viet'l t h e o r der of this 'tribunal dated 

02.11.2001 passed in O.A . N:> .1245/01, we d i spose of 

this O .J:>... finally vii th a d irec t ion to the r espondents 

t o conside r the re-deployment of the a pplicants as 

Ticke t O::>llector or Goods Guard or as Assista nt Guard~ 

in other division/r a ilwa ys \·lithin a {:Eriod o f four 

rron t hs in t he light of Rail way Hoard's lettere/circ ular 

dat ed 21.4.1989 . There will be no order as to costs. 

~1ember (A) Vice Chairman 

/M.M./ 
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